IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" AT HYDERABAD,

O.Ado. 75 of 1990.

Betweén: -

. Harish Kumar, I.4.5.,8ged 32 Yrsy
8/0.Bsl Krishan Xundra,
Asst.Collector,Vikarabad- -
Revenue Division, Vikarsbal, “«
Rangareddy District, ipplicant.

‘And

1. The State of Andhra Pradesh
Rep: by its Principal Secrei’:-ary,
Finance & Planning(Fin.Wigg-TA)
Department, Secretarlat, '
Hyderabed. :

2. The District Treasury Officer,
R.R.“Lstrict at Hyderabad;

A ‘2. TheCol btor, RCR.District, . |
' ' Hy@erebed,  ¢ecvestong espondents.
B Uvaem ot Dadua Qq‘ﬂ:a M"“"‘-”%TS”LQ‘M“M - sp

& TTrad wing )'D-Q-»V} 'y Urene Aeig ) N EW LWEAE "\‘“

R © DBTAILS & APPLICATION;

1. Particulars of the Applicant:n

(1) Name of the Applicent: Herish Xumar, I.A,S.,
(ii) Name of Father: ' - Bgl Krishan Kundra.’
(1i1)hge of Applicants 32 e ersy |

-

(iv) Designation and particu- Assistant Collector
lars of Office in which Vikarsbed RGsznue plvn:
erployed;: , Vikarabad, R.H.District;

(v) Office addresses.  assistant Collector,
- Vikarebad Revenue Divn:
Vikarebad, R.R.District;

(vi) Address for ,serv'ice of C/0. M/s,. \ao;‘
Notices: - B _ : eddy;
| - M.V,Praveen Kumar,

Advocates, .
3-4~835/2, Barkatpura,
Hyderabad-500 027.

‘2. Particulars of Respondentss

" (1) Names of Respondents: (1) State of Andhra Pradesh;
\ _Rep: by its Principal
\ | Secretary to Govermment,
: Finance & Planning(Tnance
Wing-TA) Departnent,
: : ' - Secreteriat Buildings,
- E ‘ Hyderatad.
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(1) Wames of ReSpondents; (2)The District Treasury Of ficer,

{Contimed).  Rangareddy Distrilcts
S ' Hyderabadj -

Réng er¢ddy District;

{(2)The Col}ector,
'Iéer baly

(1i) Neme of Father:

| (111) Age of Respondents:

. e P
(iv) Designation and particu- - (1) - - ‘
" lars of Office in which
enployeds: (2) -do-
| (3) - do=
| {v) @ffice'ﬁddressesg ' (1) | -do= o
(2) - =do- .
(3) ~do~
(vi) Mdress for service of (1) " =do-
. Notices: ' .
(2) - =do-
(3) | -do- )

3. Particulars of the order
against which application

1s mades -
(1Y Order No. ‘ G+0.M8.§0.229, Finance &
C R : - Plenning (Finance Wing~TA)
‘ o Department; (Annexure-al);
(ii)Dates = - 31-8-1988. |
(1i1) Passed by: _  Principsal Secretary to

Government of Andhra Pradesh,
Finance(Fin.Wing.TA) Dept:
(1st Respondent);

(iv) subjeét in Brief: Discontinuing the system o -
| : - providing Peons at the resi-
dences of Officers and the
Compensatory Allowance at
" a Uniforg Rate of Rs.200/-
per nonth to Gazetted Officer
in lleu of Residentisl -
Attender, the applicants
preferre this O.E. '
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4, Jurisdiction of the Iritunal:

Thc dpplicent declares that the subject matter of
he
the order against which/klxy wants redresqal is within

Cthe jurisdiction of the Tribunal, since the Applicant is

working under the Govemnmnent of Andhrapradesh in Rangareddy -

District and so challenging the order issaed by the Govb s

Hence, this ’*[‘ribunal has jurisdiction under Section. 1}1
{nbyed -

of the Adpinistrative Tribunals Act 1985

S, Limitationz

The Applicant decleres that he ls filing separate

,ﬂffidavit and petition for condoning the delay in pre-

ferring this Gid. nskin Sechm @) 9 He Ak

. B Facts of the Caset

(i) The Applicant is Gazetted Ufficer' working in the
Rongareddy District in the Revenue Departnent, as Assistant
Collector, Vikarabad Revenue Division. The Governnment |
through G.0.Ms.No.296,Finance & Planning(FW.TA) Department
dated 24-11-1986 s,'anctioned'compensatory allovance in

iieu of Residentisl Attcnder to all tte Gazetted Officers.
The Pay Revision Commj.s sion in 1986 recomméndcd that

(1) Ihe‘Schehme o(f p aymept of 'Compensatory allo ance in
lieu of Residential Attender should comtinue; (ii) it
should be paid to all those who are in the revis'ed'scale
of Rs.1,550-3,050 end &bove; (iii) the guamtum of such
allowence should be uniform at RS.EOQ/— per' nonth foi'

all enployees, and (iv) theme should te no_question of
canctioning the slloweance each time an of ficer chenges
his post nor any x:equinement that there mst be shown a
sanctioned post of Peon against Peon Cahmpensatory allow— ’
ance, The Government has accepted the said reconmenda—
tion md 1ssu.ed the above G.0.Ms.No, 296 dated "’ 24-11-1936 -
for continuing the payment of compensatory allowance

in lieu of Resif:'iential ﬂtteoderi. -‘

Cont inued. Page "NO. 4B,
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(11)  Thomough G.0.Ms.§0,220, Finance md Planning(FW.Ta)
Deparfmmt, dated 31~8-1988, the Government ordered to dis- |
continue the Compensatory allowsnce in lieu of Residential
Attender for the Gazetted Officers without any valid ground
which is arbitrary and illegel and affects the Fundamental

Rights of the Applic ent guaranteed under Articie 16 of the

Constitution of India. As the gpplicant has no other -
alternative remedy, the applicantg is approaching this’
Hon tble Tribu.nal for issuing s appropriate order or direc-~

tion, on the following among others

GROUZNDS:-

(1) The action of the aythorities in with—drawing the

. coupensatory allow ance 1in liey of Residential Attender

to the Gazetted Of ficer s without any valid reason is
arblirary and illegal;

7. Details of the remed% s exhausteds;

The applicant declares that since the 'Im'pugned
Order was passed by the Government_ itself, there is no
statutory appeal provided under the rule s, hence he has
no other altemative end efficaciou., remedy but to in-
voke t he jurisdiction .0f this Hon'ble Tribunal under

Sectiibn 19 of the Administrative Tribunals act, 19853
Hence this 0.4,

8. Matters not mevious filed or pending wi th ‘
any other Court;

The Applicant further declares that he hod not
previously filed any application, Writ Petition or Suit
regaréing the matter in regpect of which this applica-

- tion has been made before may court of lay or any other

authority or any other Tribunal ‘smd nor any such appli—

cation, Writ Petition or suit is pending before amy

' 0£* ttﬁm.
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Q) awarding ‘cost s to Applicents

9. Relief (s} Soughts

In view of the fats mentioned in para 6 above,

| the Applicant ™ ays that the Hon'ble ‘Tribunal may be

pleased to issse en appropriate order or directicm.-

{a) : declariﬁg the sction of the Respondents in with-
drawing the Compensstory allov ance in lieu of
Residentisgl Attender to the Applicant, who is
Gazetter Off icer, vide G.0.Ms.No,220,Fin.&Plng:
(FW.TA) Depts date'd 31-8-1983, is érbii_'.rary ;nd

illegal and the seme be quashed;

(b) directing the Respondent s to continue to pay. ;

the Compensatory allowance at Rs,200/- per month
in lieu of residential attender to the Applicent;

{c) Grenting all consequential benefits to applicant

inclwding arrears of the allowance;

_or any other orders appropriat'e’in the circumstames of

the case may be passed;

10, INTERIM (EER 1f any Irwed for:

The Applicant is getting the compensatory al lowence
in lieu of Residential Attender.till 31-8-1988 at the rate
of Rg.200/~ per month, but gubsequézitly the same was dise ‘_
continued 'following the 1issuance of the Impugried G.0.be-
cause of which the applicant was deprived of monetary

bene fit s, The impugned- G.G,has since been queashed ”by

~ this Hon'ble Tribunal in similar ceses filed by other

persons but the. authorities havebéden restoring the pay-

ment of Peon sllowance only to those epplicants but nobt

" to all.

In the circumstmces, it is ptra;&i that the Hon'ble .
Tribunal may be pleased to 1ssue a direction to the Res-

pondez_ﬂ:—s to contilnue pgyment of the compensatory allowance

‘in 1lieu of residentisl attender to the sppliesnt at Rs.

200/= pem., pending digpesal of the O,4., o any other .
Continued Page No.;...’?.
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- Orders appropriate in the piifcumstazf: es of t'he case may
be p‘ass;ted;' | L

1l. The Api)lice;xt files this 'Applic ant through his
Counsel Mﬁs. M,Rama Rao, N.Véhkatrﬁeddjr; & M.V ,.Praveen
Xunar, Ad\}@cates; H.3-4-835/2, Bark atpura,Hyderabad=-27;
. 12. Particulas of Bamk Draf.t/Posfal Order in

respect 6f the Applicent Fee:
1.” Naie of the Bank on which drswns o -
2. Demand Draft Nos
o -

1. Wo.of Indim Postal Order; | (\76Y

2. Nane of I_slsuixg Pest Office; G7 f o

3. Date of Issue of Postal Order; G- %0
-4, Post Office 4t whﬁ.éh payable; @370

13. List of Enclosuress LPo,

1. G.0.Ms.Np.229, Finance & Plamning
(FW.TA) Dept: 31-3-1983; . =

2. Valialatnarna;" '
3 o- ‘

IB.L/D.0. Momaveg

4.

. 5.

VERIFICATION; . .
I, Harish Kumar, I.4.5,, dged 32 ye ars, Son of
. Bal Krishan anﬂra, working as Asﬂstantrr()olle.ctor,
Vikarabal Revenue Division, Vikarabaed, R.K,District, R/0.
Vikarabad, R,K.Yis trict, do hereby verify tint the con-
tents of pai*as 3 to 9 are true to my personsl ‘kr'mwledge
and paras 4 and 5 are be iieved to be true on legal 'advic‘e

and thet xa I have not suppressed any material fachs.

v
Hyderabad ; , Signatufe Of Applicant.
Dt,4-1-1989, - .
T‘ ' | O M&%/\(’W"
0 ‘ , . §igwa lwe - 4 Coumsed ‘
The Registrar " - .

Central Administrative Tribunai,
Hyderabad; :



Copy of s~ X L | Annexure=-1.
Government of Andhra Pradesh.
Abstract,

A1lar ences-Compengatory allowence in lieu of Residential
Attender-Di scontinuace-Orders-~isgued;

FINANCE AND PLﬁNNING(FW TA)DEP&RTVENT

G.0.Ms.No,229, : o Dated: 31-3-19883;
: Y . Read the following--

1. GeO.Ms.N0,326,Fin,Depts of the Conposite Madras
State,dt.5th April, 1948;
. G.0.M8.N0. 1059, ca(Ac) Depts dt. 11-1-242 19713
" 3. G.0.Ms.No, 608, GA(AC) Dept: dt,11-8-1976;
4. G.D.Ms.No,359,GA(ARET) Dept: dt,3-7-81;
5. G.0.Ms, 50,33, GA{AR&T) Dept at, 16-2-1é82-
6. Cir.dlemo No 38810/786/Tﬂ£¢81—1,Fin.uP1ng:
m(m) Dopt - dt.]12-4-1982;
7. G.0.15.Y0.29, GAUARGT) Dept: dt.16-1-1984;
8. G.0.Ms,50,30, GA(ARSTY Depts 17-1-1985;
9. G.0.Ms.No,283,F1in.&Plng(FW,PRC,I) Dept :dated
17-11-19863
10.G+0. Ms.No.z% Fin.aPlng(Fw T4) ept dt.24~-11-36;

ORTER; _
In the G,0,20d read above orders were issued for
discontinumece of the system df providing rpeons gt the
regidences of Officers snd a corpensatory sllowsnce of
RS.75/= pm., subject to a maximum ‘of R84150/- pem. be
paid to the Officers fr‘om',whom résidential peons are withe
drawn, Subsequently, the rate of conpensatory allowahce
" has been enhanced from time to time ard in the G,0.10th
read above, the peon compensatory allowance ét a uniform
rate of Rs.200/- pis, was made spplicable to all the
Gazetted Officers in the scale of Rs,155070-2250-80-3050.
2.  Govemment, after careful review, have decided to
'w.@thdraw the scheme of pgyment of conpensatory 8110\;\3_32109
in lieu of residential attender. Govt: therefore, direct
that the -ir;structions issmed in G.0.2nd cited as well as
in the subsequent G.0s., read above wherever such allw ance
was ordered shall be cancelled,

3 These orders will be given effect to from 18t Septem-
ber 1988. | -. , '

(By Urder and in the mame of Governor of Andm'a Pradesh)

Sd/- ¥ Subraimanyam
_Principal Secretary to GOVernment
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" SRMNo - i }Zw&r\ QchmSTRICT |

CF_f\m# radesh
MWTrlhunal
at Hyderabad.

VAKALAT

IN

i

0.A. No of 1990 .

-

ACCEPTED V///

APPELLANT, -
Advocates for REHHONER
RESPRONBENT

M'.\J. ETP'}ﬂM—em JQMM-« ’
H \1@’ [ ut S~ (o Q’eé
APPELLANT _~

Advocates for PETITONER —
. RESPONDENT

Address for service of the said Advocates is at :





